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LEGISLATIVE DEPARTMENT.

. ¥, the undersigned, Members of the Seleet Committee to which the Bill further to amend
1. Paper No. 1. the Indian Stamp Act, 1599, was referred, Lave
2 Paper No. 11, considered the Bill and the papers noted in the

3. Paper No. 1. marein and bave now the honour to submit this
our Report, with the Bill as amended by us annexed ther2to.

2. Practically the only part of the Bill which calls for special consideration is the clause
which provides for the enhancement of the stamp duty on promissory notes. e are impressed
by thq volume of opinion to the effect that such an enhancement might not only be unpopular,
but might also involve hardship for certain illiterate sections of the population who deal
largely in promissory votes and are accustomed to use them to s large estent as currency.
Thesc opinions are hased on the fact that under provizo (a) to section 85 of the Indian Stamp
Act, 1809, a promissory note which is not duly.stamped cannot be received in evidence for any
purpose or in any circumstances. Whilst, therefore, we are, by a majority of opinion that the
enbancemcnt of the stamp duty on promissory notes is justifiable, we are at the same time of
opininn that the rigour of the rbove-quoted provision should be relaxed, at least temporarily.
We do not recommend a permanent relaxation, because it appears that the exception which 1s
made in the case of promissory notes to the rule that documents not duly stamped may be
received in evidence on payment of a penalty is a provision of very long standing both in the
English and the Todian law, and that to do away permanently wi:{ this provision would lead
to evasion of payment of duty on a large scale. We have, therefore, amended the Bill so as
to provide that promissory nctes payable on demand which have been executed in Britich
1ndia during the year following the date on which the Bill may be expected to become lavw,
and on which a duty of one anna only bas been paid, shall be exempted from this disahility. A
eimilar concession appears to us l gically pecessary in regard to the provisions of sections 32,
40and 41. e bave for similar reasons provided t-at no penalty shull be incurred under
section 62 of the Act f.r the execution of such a promissory note as is described sb.ve.

3. At present share certificates, etc., letters of allotment of shares, letters of crelit and
proxies (that is to say, the documents respectively referred to in Articles Nos. 19, 36. 37 and
52 of Schedule 1 to the Indian Stamp Act, 1899) beinge chargeable with a dntv of one anua,
are not entitled to the benefit of the provisicns of eections 82, 40 and 41, nor can they be

roduced in evidence, cven on payment of a penalty, under section 35. In order, therefore, to
cave the law as it stenlds with regard to these documents, amendments of tLese sections wocld
be neccsrary ; bat, in view of the fact that the docaments 2re now chargeable with a Ligher
rate of duty, we thiuk it proper that the previsiors of the above-quoted sections ehould auto-

matically become applicable to them. 1t is to be observed that the penalty for not stamping or
for under-stumping these documents still remains.

4. We bare gltered the order in which Articles 47 and 49 were dealt with in the Bill as
introduced.

5. The Bill was published as follows : —

In English.

Geazctle, Date.
Gazette of India . oo - «es 17th February 1828,
Fort Saint George Gazetle ... cer ... 6th March 1923.
Calcutta Gazette ... e - e oo 218t arch 1923,
CUnoi'ed Provinces Gazette ... - o ««. Srd March 1923,
Purjb Goversment Gazette s . «» 13th April 1923.
Purma Gawette ... . . o ... 14th April 1923.
Central Prorinces Gazctte .., v - vee 3rd March 1923,
Asam Garette ... oo oee 28th March 1928.
Bihar and Orissz Garelte .. o ... 4tb April 1028,

Coorg District Garette e o oee 1st Merch 1928,
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In the Fernaculars,

Province, Language. Date.
Madras 0] oor o 'i’amil os o )
Teluga
HimJustani on oo ;l?th April 1923,
Kanarese - oue
Malayalam - v J
Punjab ... . w TUnlo e 23th April 1923,
Burma ... «.. Burmese v 21st April 1928,
Centrl Provinees ... oo Margthi oo oo

28th April 1928,
Hindi . ves ooe } m

Coorg .., Kanarese vee ees  lst May 1923,

8. We think that the Bi!l has not been so altered as to require re-pablicativo, and we
.recommend that it be passed as now amended.

BASIL P. BLACKETT.
C. A. INNES.
HENRY J. STANYON, Cot.
BABA UJAGAR SINGH BEDI.
* P. S. SIVASWAMY AIYER.

* C.S. SUBRAHMANAYAM.

The 10tk July 1923,

® Signed subject to & miunte of dissent.
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Minnte of Dissent.

T am tunable to agree with the majority as to the exrediercy of enhancing tke duty oa
Promiesory Noter payatle cn demand.  Objcction to this propeeal bas teen very widesprezd,
if not, universal. All those who are in touch with business conditicns in rural creas rrnd am-ng
the smaller trading classes are opjcsed to tkis provicion. Indian businces circles bzve strongly
protested against it. Even of tﬁcse whs do not cbject to the increare of duty the majority or,
at any rate, a very large number, are in favour of emending the provisions of Secticn 25 of the
Act fcr the purpese of curing defectively etamred promiseory notes.

The objections to the cnhancement of the duty on Promiseory Notes yayzble cn demznd
are :—

1. That it will take a very long time before the alteration in the Jaw ccmes to ti:e
knowledge of the agricultural a1 d other classes among whom this kind «f instru-
ment is extensively in uce ard that in the n eanwlile great inconvenience, loes
and hardsbip will be caused to the people using such instruments.

2. That in view of the extent to which demand Pr. miesory Notes are used for the purpose
of financing trade in parts where other financial facilities are not availatle, the
cconomic functions now performed by Promissory Notes will be seriously
impaired.

8. Thbat the removal of Promissory Notes from the class of instruments chargesble with
the duty of one anna will disentitle them to the privilege of the use of adhesive
stamps under Section 11, of the Stamp Act.

4. That owing to the difficulty of securing non-adhesive stamps and to the enbancement
of the duty even thoee who are aware of the change inthe law, may, largely
resort to evasion, which may seriously affect the anticipated increase of reverue
and is not likely to be checked eyen by more frequent recourse to criminal
prosecution.

6. That the invalidity attached to instruments so extensively in use and the increased
frequency of prosecutions must give rise {0 widespread dissatisfaction among the
people.

The temporary relaxation of the rigour of Section 35 of the Stamp Act as proposed by the
ma jority will not meet the requirements of the case.

Tn my opinion the enbancement of the duty on Promissory Notes is, in the circumstances
of this country quite as vbjectionable ae, if not more so than, the enhancement of the duty on
Cheques.

P.S. SIVASWAMY AIYER.

1 agree,
C.S. SUBRAHMANAYAM,

The 10¢A July 1923 -




[As amerded by tke Select Committee.)

fWords printed in italics indicate the amend-
mentis suggested ty the Commmittee.]

A
BILL
Fu-ther tc amend the Indian Stamp dct, 1859,

\WnLrEas it is expedient furtber to amend the
Indian Stanp Act, 1309 ; It is h:reby enacted 1Iof 1899.
as follows :—
1. This Act may be called the Indian Stamp
_ (Ameudment) Act, 1923.
£hort title. .
2. In Chapter TIII, axd bcfure secton 73,
Insertion of mew sec- Qf the Indian Slamp Act,
Gom 724w et 11¢f 1899, (kereimafter referred 11 of 1398,
1899. to asthe sasd Adct), the
Jollowing section skall be snserted, namely : —
“72A4. Where any promsssory note payable on
Special  prorisions demand it ezecuted 1n Bri-
reqarding  promissory tish India afler the tﬁfft]‘
soles payalle on de- first da_y OfJuly, 1923, and
mand executed within & pefore the firat day of Awgust,
vear after fhe eom- 1924, and 43 st d with
suencement of the Indian <42, 88 slamped wiii a
Stamp  (Amendment) stamp of the value, or with
Act, 1923. stamps of @ total value, of
one anna only, but is otherwise duly stamped,—
(1) the prorisions of seciion 32, of proriso (o)
Lo section 35 and of sections 40 and 41
shall be applicadle in respect of suck
promisiory mote, motwithstanding any-
thing to the comtrary comtasmed tx amy
of tAr said sections ; and
(t1) mo person shall be liuble to any penally
under seclson 62 sn respect of suck pro-
mirdory mote by reason only «f the fact
that st bears a stamp of the calue, or
:taln;g of a total talue, of ome awna
only.
3. In Schzdule I to the sasd Act,—
Am niment of Sche-
dule [, Act 11 of 1899, .
(¢) In each of the following Articles, namely,
No. 19, No. 36, No.37 and No. 52, in
the second column, for tha words ‘““One
auna *’ the words “ Two annas *’ shall
be substituted ;
(¢¢) In Article No. 47—
(a) in Division B, in the first column, for
the words * Fire-Insurance ” the words
“ Fire-Insurance and other classes of
Insurance, not elgewhera included in
this Article, covering goods, mer-
chandise, personal eff :cts, crops, aud
other pmperty sgainst loss or
damage ; ”’ an
(&) in Division E, in the firet column, for
the words “ of sea-insurance or a policy
of fire-insurance ”’ the words *‘ of the
pature specified in Division A or
Division B of this ariicle ¥
shall be substituted ;
(¢s) Fer Article No. 49 thy foll -wing ehall be
substitutcd, namely :— )
“ Promissory note [as defined by s:cticn £ (22)]—
(a) when psynble on demani- -
(/) when ths amcunt
or value isless than
Re. 250; Tt~ snnas.
= (#7) in any other case... lcur annas.
(8) when payable other-  the same duty
wise than on ¢J=- esa Rill of Ex-
mand. charge (No. 13)
for  the llﬁ:
am-unt
¢ h.rwise tpg: on
¢amand.,



GOVERNMENT OF INDIA,
LEGISLATIVE DEPARTMENT.

Report of Select Committee on the Bill
further to amend the Indian Stamp Act,
1899 with Bill as amended.

170LD—Cb0—9-7-23—GC PS8





